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Se arate pagingisgip            wen tothisPartin order     mthat'  alt     e              Chiedas          oaSe       mpa      prate     ila  n

folio :-
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Ca)

(I,) "aided college orWstimtion means a professional educaHonalcollege

_______________________________________________________
societyor association of persons or organizatiou, rece
aid or grantaid from the State ovemment or the Centrai
Government;

Cc)

Cd)

Ce)

CO

(g)

"Government college orinstimtion" means a professional educationai

"Government" meansthe Government of Gujarat;

"Governmcurseats" me

Ci)

u) "prescribed" means prescribed by the rules made under this Act;

Ci)

(ii)
(iii)

Bachelor  of Engineering and  Technologyand the  Diplomata
Engmeering;
Bachelor of Pharmacy and the Diploma in Pharmacy;
Bachelor of Arcbitecture and the Diploma in Archimcmm;



PART 2-3

"Professional BducationalCallege arms means a college Oran
institution including the University imparting professional courses by
whatever name calle o the award of a degree or diploma
approved o  ompetefu smmtofyamhority;

Cm)

(n)

(2) Any admission madcincontfavention of the provisions of this
be~

mm  

one or more AdmissionCo g of such number of members  
may be prescribod Different Committees may be constimted for the different
professional courses,
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6. The admission of smdentsinthe professional educational colleges or
institutions shallbe given inthe foHowWgm er nCly 

Provided that nosmdent shall be admitted against the
management seat artless hisne  e meHtlist  by

e A sion Coi :

T. No student shall be admmedinthe professional course unless he
fulfills the eligibility criteria including the minimum quailg m  may
be psbed.

9, (I) The State Government shall. for the purpose of determining the

_____________________________________________________________
membem, namely :-

(iii)
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(iv) one member representmg unaided professional educational
colleges orinstitut!o o be nominated by the State

Cv) ~  e nominated by the State

(2) The Fee Regulatory Committee shall have power to -

Ca)

Cb)

cc) approve institution or
determine other fee structure which skaLlbe charged by such
college in the

(3).:I.he fee structure so determmcd by the Fee ReguhuoryCommittee shall
be binding to the unaided professional educationaLcolleges or institutions for a
period of three years. The fee so determined shall be applicable to a student
who is admiued to a professional educational college or institution in that
academic year and shalLnotberevisedtilLthe completion of his professional
coursein thatcoHege ormstimtion.

(4) The unaided professional educational college or iustitution shall not be
allowed to charge or colLectany fee otherthan the fees determmed by the

a time amounting to more than one term fee from a student in an academic
year'  

CS) Ca) The Fee Regulatory Committee shell have powers for the purpose
of making inquiry under this Act, of a Civil Court under the Code of Civil
Procedure, 1908 while trying a snit in respect of the following matte
nameLy:-
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Cb) any proceeding before such committee shall be deemed to be a
'judicial peem o onsl93 and 228 and for the

Ca)

Cc)
Cd)
Ce)

 f the technical professional educational

the nature of professionalcourse:

~avalexlpen' ~ o~tmca~s;hnl:ion and maintenance;
the reasonable surplusrequired forthe growth and development
of memstimtion; and

subye Saoernme mmiueemaydecide or as directed

(2) The fees to be determined by the Committee shallincludes, -

fees;Ci)
(ii)
(iii)
(iv)
CY)
(vi)

12.
any

is  in  charge  of  or  is responsible  forthe  management  of  such  college  or
institution from                                                                            of his

such  co

33.CI) Wherctfte Admission Commiueo, onreoeifn of any complaint or
otherwise satisfied a&er due inquiry, that the unaided professional
educational college or institution has given admission to a student in
contravention of the provisions of this Act or has violated any of the
provisions of this Act,it may,-

Ci) dlirect the concerned co3eSe or institotion to admtt' the student
as per the merit list in place of the student who has been
admitted in ccmmvention of the provisions of this Act;
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direct the concerned college or institution to refund the fee to
~h~s ~ so admifmflm- contfavcnfiOn offfle provisions of

(ii)

(iii)

(2) Where the Fee Ratory Committee, on receipt of any complaint or
otherwise satisfied after due inquiry,fhat the unaided professional educational
college or institution has coll the capitation fee or the fees,.jn excess of
the fee determined by the Fee Regulatory Committee under sub-section CI) of
section I O, it may, -

Ci)

(ii)

direct the concerned college ormstitution to refund the fee so
collected in excess of the fee determined by the Committee or the
refund of capitation fee so collected;

recommend to the State Government, concerned University or the
statutory .authority for taking appropriate action ag such
college or institution.

14. Whoever contravenes any of the provisions of this Act or the mies
made thereunder shall, on conviction, be punishable with fine which may
extend to rupees twenty lakhs,

15. No court shall take coguizanc�e ofany offence punishable underthis
Act except on a complaint made by an officer authorized in this behalf by the
State Government, by notification in the 0ciaLGa:eue,

16. All the members of the Committee and the officers and employees Members of

while acting or purporting to act in pursuance of the provisions of this Act or Commime,

rules made thereunder, be deemed to be a public servant within the meaning of offieofs and

XLV or tun Section 21 of the Indian Penal Code  - em~ to be~-w ~~ - ^ ', -~ _-.- ~ -~ Dubhe servant

IT. No suit, prosecution or other legal proceeding shall lie against any
member of the Committee, officer or employee for anything which is in good
faith done or purported to be done in pursuance of the provisions of this Act or
any mles made there under.

18. The State Government may, from time to time, issue such directions
not inconsistent with the provisions of this Acf, to any professional
educational college or institution or to the Commiuee or the officer, as it may
mink fit in this regard, for the purpose of carrying out the provisions of this
Act, mies or orders made thereunder and the professional educational colleges
or institutions or the Committee orfhe officersshaLl be bound by such
~dnecf~on.

Power of' SWte
Government W
givedirec6ons.



19. The provisions of this^ct shall have effect notwithstanding anything
inconsistent therewith  y other State law for the time being in
force.

20. (l)The State Government may, by notificationin the 0 Gazette,
make rules for carrying out the purposes of this Act,

shall be subJectto the rescission Byrne  e Legislature orto such
moditicatxoua:s  amt aurmg me session m which

are so

Inak akeruI6.

21. Cl) If any difficulty arises in giving effect to the provisions of this Act,
the State Government may, by order published in the 0cia/ Gmette, make
such provisiomnot inconsistent withfne provisions of this Act,as may appear
to it to be necessary or expedient forremoving the difficulty'

(2) Every order made underthis section shall be laid, as soon as
may be after His made, befotome State Legislature.


